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f IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEWDELHI /ti

O.A. No. 1850/88
T.A. No.

DATE OF DECISION 9-B-91

199

Shri S.P, Singh Pet/t/c^ner applicant.

Shri NO. BATRA Advocate for the P^jitjonerls) Apglica

Versus

1In i nn nf TnHis A- rirp. , Respondent

qhri P.P. KH'irana Advocate for the Respondent(s)

>?iORAM

The Hon'ble Mr. P.K. KARTHA, VICE CHAlRriAN(3)

•i;he Hon'ble Mr. B.n. DHCUNDIYAL, fCi'ltjLR(A)

1. Whether Reporters of local papers may be allowed to see the Judgement ?

2. To be referred to the Reporter or not ? ^

3. Whether their Lordships wish to see the fair copy ofthe Judgement ?/
4. Whether it needs to be circulated to other Benches of the Tribunal ? /

•3UDGEl'Cm"(Dral^

(3UDGEfCf\IT OF THE BENCH DELIVERED BY HOW'BLE
hR. P.K. KARTHA, UICE CHAIRFiArj(3) ).

Ue hau® hoard the learned counsel of both the parties

. on OA-1 850/88 and r^P-95 7/91 . In the main application, the

applicant has prayed for quashing ths impugned dspartmental

proceedings initiated against him, uith liberty to the

rsspondsnts to consiaer such action as deomEd necessary having

regard tici'S dacision of the court in tha criminal procsadings,

2, The Isarnod counsol of the applicant states tha the

criminal procoodings have "ended in the acquittal of the

applicant,

3. Ths prayer contained in MP-957/91 filoa by. ths

respondents is that the order passod by the Tribunal on

27-9-88, staying ths dcpartn.cntal procGeaings ba uacatcd

on the ground- that tho Dudgemsnt in the ,criminal case has'

continued,.
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been deliusrsd on 11,1.91,

Vd

4, Tlge Icarntid counsel of the applicant pray|:s

that ho is no longer interested to pursue ths present

application as ho has besn acquittoo by the criminal

court. He, therefore, craves Isav/e to uithdraw thS'

present application uith liberty to.approach ths

Tribunal again if nocassary in accordancs uiith lau,

5» OA 1850/88 as usll as f'IP-957/91 ars disposed

of accordingly. The applicant is alloued to uithdrau

0A-1 850/8B uith liberty to tha respondents to consider

such action as deemod necessary having rsgard -to the

decision of the criminal court dated 11,1,91, The

applicant uill also be at liberty to move the Tribunal,

afresh, if n&cessary, in accordance uith lau.

Let a copy of this order bs civ/en to both ^

parties inimediatEly,

v^-

(B.N. DHOUNDIYAL/ (p.k, KARTHA)
Memb®r(A; \/ice-Chairman( j)


